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KARNATAKA LEGISLATIVE ASSEMBLY 
FOURTEENTH LEGISLATIVE ASSEMBLY 

SIXTH SESSION 
(ADJOURNED MEETINGS) 

 

THE RIGHT OF CHILDREN TO FREE AND COMPULSORY EDUCATION 
(KARNATAKA AMENDMENT) BILL, 2015 

(L.A. Bill No. 12 of 2015) 
 

 

   A Bill further to amend the Right of Children to Free and   

Compulsory Education Act, 2009 in its application to the State of 

Karnataka. 
 

Whereas  it is  expedient further to  amend the  Right of Children  to 

Free and Compulsory Education Act, 2009 (Central Act 35 of 2009),   in its  

application to the State of Karnataka, in order to provide  equal education to 

all children in their mother tongue at primary stage, as a fundamental right 

under Article 21A of  the  constitution; 
 

Whereas it is of utmost importance to sustain the federal structure 

based on the formation of States on the basis of language; 
 

Whereas the Constitution Bench of the Hon'ble Supreme Court in 

Civil Appeal Nos. 5166 – 5190 of 2013 and connected matters, has 

emphatically declared;  

 

"The language of Article 21A of the Constitution further 

makes it clear that such free education which a child can claim 

from the State will be in a manner as the State may, by law, 

determined.  If therefore, the State determines by law that in 

schools where free education is provided under Article 21A of the 

Constitution, the medium of instruction would be in the mother 

tongue or in any language, the child cannot claim as of right 

under Article 21 or Article 21A of the constitution that he has a 
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right to choose the medium of instruction in which the education 

should be imparted to him by the State." 

 

Now therefore, and for the purposes hereinafter appearing; 

 

Be  it  enacted by  the Karnataka State Legislature in the  sixty  sixth  

year  of  the  Republic  of India  as  follows:- 

 

1. Short title  and  Commencement .- (1)  This Act may  be called 

the Right of Children to Free and Compulsory  Education (Karnataka  

Amendment) Act, 2015. 

 

          (2)  It shall come into force at once. 

 

 2. Amendment of  Section 29.- In  section  29  of the Right of 

children to free and compulsory education Ac, 2009 (Central Act 35 of  

2009),  in sub section (2), in clause (f), the  words  and punctuation mark  

“as far  as practicable,”  shall be  omitted. 
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STATEMENT OF OBJECTS AND REASON 

 

 The State  Government  constituted  the  language  policy  regarding  

the  medium of  instruction from 1st  std  to 5th  std  in 1994.   In 

Government order No. ED 24 PGC 1994 dated  29.04.1994  the State 

Government ordered that the mother tongue or Kannada  as the  medium of  

instruction in all  schools  recognized by the  State Government  from  the  

academic year 1994-95. 

 
But,  some private  schools had  taken  permission to run the  school  

in  Kannada  medium and  are running in  English  medium,  by  violating  

the  language policy. 

 
  Karnataka State unaided School Management Association  has  

Questioned  the  language  policy  in  different  stages  in the  court. The full 

bench of the Hon’ble High court of Karnataka has quashed the Government 

order No. ED 24 PGC 1994, dated 24.4.1994 in W.P.No 14863/1994 

(Education) dated 2.7.2008. 

 
 State Government questioned the above order dated 2.7.2008 before 

the Hon'ble Supreme Court of India vide WP No. 290/2009.  The Hon'ble 

Supreme Court has issued an interim order dated 21.07.2009, directing to 

maintain the statues quo.  The case was then transferred to the 

Constitutional Bench on 5.7.2013.  The Hon'ble Supreme Court in Civil 

Appeal No. 5166-5190/2013 dated 6.5.2014 has ordered that "government 

cannot impose mother tongue for teaching children at primary level". 

 
 In the present situation, as the language policy of the State was 

rejected by the Hon'ble Supreme Court of India, the State Government has 

filed a Review Petition No. 1878-1911/2014.  The Review Petition was 

dismissed on 9.9.2014.   
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Article 350A of Constitution is as follows:-  

 
 350A. facilities for instruction in mother-tongue at primary stage.-  It 

shall be the endeavour of every State and of every local authority within the 

State to provide adequate facilities for instruction in the mother-tongue at 

the primary stage of education to children belonging to linguistic minority 

groups; and the President may issue such directions to any State as he 

considers necessary or proper for securing the provision of such facilities.  

 

 It is the constitutional duty of the concerned states to provide primary 

school education to the child in his/her mother tongue as per the Article 

350A of the constitution.  It was discussed in detail with Educationists, 

intellectuals and writers who unanimously opined the necessity of primary 

education in mother tongue.   

 

 Therefore, it is considered necessary to amend the Right of children to 

Free and Compulsory Education Act, 2009, (a Central Act 35 of 2009) to 

provide Primary Education (1st Std to 5th Std) in Child's mother tongue or in 

Kannada" in the State. 

 

 Hence the Bill.  
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FINANCIAL MEMORANDUM 
 

 

There is no extra expenditure involved in the proposed legislative 

measure. 

 
 

KIMMANE RATHNAKAR 
Minister for Primary and Secondary 

Education 
 

 

P. OMPRAKASHA 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 

THE RIGHT OF CHILDREN TO FREE AND COMPULSORY EDUCATION 

ACT, 2009 (Central Act No. 35 of 2009) 

 

XXX                            XXX                             XXX 
 

29. Curriculum and evaluation procedure: (1) The curriculum and 

the evaluation procedure for elementary education shall be laid down  by an 

academic authority to be specified by the appropriate Government,  by  

notification. 

(2)  The  academic authority, while  laying down the  curriculum  and  

the  evaluation  procedure under  sub-section (1),  shall take into  

consideration the  following, namely:- 

(a) conformity  with the values enshrined in the Constitution ;  

(b) all round development of the child; 

(c) building up child’s  knowledge, potentiality and talent; 

(d) development  of physical and mental  abilities to  the  fullest 

extent; 

(e) learning through activities   discovery  and exploration in a child       

friendly and  child- cantered manner 

(f) medium of instruction shall, as far as practicable, be  in child’s   

mother  tongue; 

(g) making the child  free of  fear  trauma and  anxiety and helping the 

child  to express views  freely; 

(h) Comprehensive and continuous evaluation of child’s 

understanding of knowledge and his or her ability to apply the 

same.  

 

XXX                       XXX                     XXX 
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